CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD,

Allahabad this the 12th day ef August, 2004,
Original Aggliaatiin Ne. 639 of 2004,

Hen'ble Mr. D.R. Tiwlril Member-= A,

Parmanand a/a 44 years S/e Sri Manna
R/e Mehalla= Alegel Khirkee, Jhansi.

esscescccApplicant

Ceunsel fer the applicant := Sri R.K. Nigam

VERSUS

1. Unien ef India threugh General Manager,
Nerth Central Rallway, Allahabad.

2, Divisienal Railway Manager, Nerth Central Railway,
Jhansi.

|

ssssesscRespendents

J
‘
Ceunsel fer the respendents :- Sri K.P. Singh I
ﬁ

ORDE

By this 0.A filed under sectien 19 ef Administrative
Tribunals Act, 1985, the applicant has prayed fer a
directien te the respendents te screen and akserb him
against ene eof the existing vacancies in class IV/Grew 'D’

cadre in Nerth Central Railway.

ﬁ
2¢ The facts ef the case are that the applicant aeguired ,
the temperary status (Menthly Rated Casual Labeur) and he |
is a helder of casual labeur card Ne. 272772 (Annexure=l),

In pursuance of the netificatien dated 30.08.2001, the
applicant had applled fer screening and abserptien in
Greup 'D' cadre under NCR in Jhansi Divisien. In para 4.9
ef the 0.A it has been stated that the applicant has submitted
!

his bie-data duly supperted by the required dacuments (Casual
Labeur Card, Cepy ef cast certificate, and cepy ef affidavit
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regarding his date of birth) and the same was duly recieved
inithe effice of Persennel Branch ef DRM, NCR, Jhansi
Divisien, Jhansi. The grievance of the applicant is that

he has net se far been called fer screening whereas his

juniers have already been screened and abserbed.

3 Sri vined Kumar, helding brief ef Sri K.P. Singh,
ceunsel fer the respendents has submitted that the applicatien
alengwith bie=data and necessary papers have net been

recieved in the DRM (P) effice. Hewever, he has susmitted,

;’.
I
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1f a directien be given, the respendents weuld make all
afferds te trace eut his papers and i1f the papers have been

recieved in the effice, necessary actien will be taken.

4, The learned ceunsel fer the applicant has submitted tha t
the applicant has filed a representatien dated 07.10,2003 te

-

the DRM(P), NCR, Jhansi Divisien which is still pending. The

ceunsel fer the parties have ne ebjectien if the 0.A is

dispesed of finally at the admissien stage it self witheut

calling fer the ceunter,
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S5e Accerdingly the O.A is dispesed ef finally with a

- -

directien te the DRM (P), NCR, Jhansi Divisien (Respendent

Ne. 2) te censider and decide the representatien ef the

:
applicant by a reasened and speaking erder within a peried |
of three menths frem the date of cemmunicatien ef this erder.

6. There will ke ne erder as te cests.
-M‘Dl > I
Member-= A, j

/Anand/




